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! Shri S. W. Dhabe] 
Lastly, the report in the March .issue has 

given some interesting statistical information. 
It says under the heading "chilled Bear causes 
cancer." 

"A German study of 158 brands of beer 
showed that 111 brands contained a 
suspected cancer causing substance, 
'German News' magazine reported quoting 
'STERN' weeKly." 

SHRI PILOO MODY: And suppose I say 
that the cow's milk causes cancer, what will 
you say? 

SHRI S. W. DHABE: I can understand 
your annoyance and your firm conviction, but 
I cannot help it because I differ with you on 
"this matter. 

Then, Sir, there are two or three matters in 
this Bill on which I would like to have your 
comments. They pertain to the last entries 10, 
11 and 12 in the Schedule IA of the Bill. Here 
I agree with Shri Piloo Mody. Under item 10, 
cidei which is a pineapple juice has been taxed 
@ Re. 1.00 per bottle of 650 ml. Then under 
item 12 you have mentioned "any other 
intoxicating drug other than those mentioned 
above", which will be taxed @ Rs. 30.00 per 
kg. I think this would open the pandora's box 
and what is going to be the interpretation of 
this item by the courts? What is an intoxicating 
drug? It has not been defined in the Act. 

On the whole, Sir, 1 am sura the 
Government is doing a right thing in 
continuing the prohibition policy and for that 
purpose I congratulate the Minister that it has 
been brought in the Preamble of the Bill. 

SHRI SATISH AGARWAL; Mr. 
Chairman, Sir, I am very thankful to the hon. 
Member for giving an unqualified support to 
the prohibition policy of the Government of 
India. 

Then, Sir, he has raised two points. One is, 
why letters patent appeal was not filed. As I 
stated earlier, this matter went up in a letters 
patent appeal before the division bench of the 
High Court which has upheld... 

SHRI S. W. DHABE; What about the 
original Act? I am not talking of the 
Ordinance. 

SHRI SATISH AGARWAL: That was also 
filed by the Delhi Administration because 
when this matter came up for issue of an 
Ordinance, we advised the Delhi 
Administration to file the letters patent appeal. 
That has been accepted. Then the consti-
tutional validity has been upheld and the writ 
petitions of the parties have been dismissed. 
The Supreme Court has also not granted them 
the appeal to the Supreme Court. With regard 
to the retrospective effect... 

SHRI S. W. DHABE; You have stated that 
a Single Bench of the High Court of the Delhi 
decided a bunch of writ petitions on 11th 
January, 1979, restricting the administration 
from levying and collecting these duties. 11th 
January was the judgement. When was the 
appeal filed? You issued the Ordinance im-
mediately? 

SHRI SATISH AGARWAL; We issued the 
Ordinance on the 20 th January. 

SHRI S. W. DHABE: When was the 
appeal filed? 

SHRI SATISH AGARWAL; I will give 
you the date. It was n*ed definitely. It is not 
mentioned here. The judgement was delivered 
on 9th 
March. 

One thing more with regard to Mr. Dhabe's 
contention about retrospective effect. The 3-
year limitation question does not arise because 
the High Court had directed the respondent, 
i.e. the Delhi Administration, to refund all 
duties collected so far. There is no period 
prescribed.    It is 



 

the judgement of the High Court. There is 
no question of 3-year limitation and that 
i3 why all those things had to be 
regularised by the issue of an Ordinance 
and by the present Bill. So any 
apprehension of that kind is not well 
founded. 

These were the two points raised by 
him and now I request that the Bill be 
returned. 

MR. CHAIRMAN;  The question is: 

"That the Bill be returned." 

The motion was adopted. 

THE       SUGAR        UNDERTAKINGS 
(TAKING OVER OF    MANAGE-
MENT)  AMENDMENT BILL, 1979 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRATAP 
SINGH); Sir, I beg to move: 

"That the Bill to amend the Sugar 
Undertakings (Taking Over of 
Management) Act, 1978, as passed by 
the Lok Sabha, be taken into   
consideration." 

For maintaining the continuity    of 
production of sugar, for avoiding undue  
hardship to  cane producing farmers   
who   were  not   getting   prompt 
payment of cane supplied by them to the 
sugar factories and to best subserve the 
interests of all sections of the people, the 
Sugar    Undertakings (Taking Over of 
Management)  Ordinance, 1978 was 
promulgated on    the 9th November,  
1973^The  Ordinance was replaced by 
the~?fif5r Undertakings  (Taking Over of    
Management) Act, 1979  (49 of 1978). 
The Act provided for the vesting of the 
management  of the  sugar  undertakings     
in Central Government    under    certain 
circumstances. 

Immediately   after     the     Act  wa3 
promulgated, action was taken according to 
the provisions of the Act on the erring sugar 
mills and as of today 10 sugar mills have 
been taken over.  However, while     
administering the  provisions of     th$     
Act,  it was noticed that the  original 
wording of a  particular  section  of  the  Act  
had given rise    some    ambiguity    which 
needed  clarification.  Under  section  3 
(l)(b)  of the Ordinance, where    the Central  
Government  is  satisfied  that on any date in 
any sugar    year any sugar undertaking has, 
in relation to the cane purchased before    
that date for the purposes of the undertaking, 
arrears of cane dues to the extent of more 
than ten per cent of the total price of the 
cane so purchased during the immediately 
preceding year,    the Central      
Government may issue      a notice to  the  
owner  of     such  sugar undertaking calling 
upon him, among other things, to show 
cause as to why the   management  of   such   
undertaking should not be taken over by the 
Central    Government.    A    view has been 
put  forth that  arrears  of  cane dues referred 
to in this section refer only to the     arrears 
of     cane  dues which will accrue    in    the    
current sugar year.    However, tfus    was 
not the intention    of    the    Government 
while framing the Act. This interpretation 
would in fact undermine    the very object 
with which the Act was framed i.e. with a 
view to give relief to  the cane  growers     
who have  to wait indefinitely for getting 
back   the price of their produce from the 
factories.      Hence, it     was felt that it 
would be desirable to amend section 3(1) (b) 
of the Act to bring out clearly the sense 
behind the    words and protect the interest 
of the cane growers.    Parliament    was not    
in session and     immediate   action     was 
necessary not only to continue     effective 
action under    the Act    but    also to 
validate  action     already     taken,  the 
Sugar Undertakings  (Taking Over 0f 
Management)   Amendment  Ordinance, ,    
1979, was promulgated by th? Presi- 
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[Shri Bhanu Pratap  Singh] 
dent on  31-1-1979.    This present Bill is 
to replace the  above  Ordinance. 

The present amendment is a necessary 
concomitant for the smooth ad-
ministration for the provisions of the Act. 
As such, I commend the Bill for the 
consideration of the House end its early 
passing. 

The question was proposed. 
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SHRI S. W. DHABE (Maharashtra): Sir, I 
welcome the provisions of this Bill which is 
only a nominal Bill. There was a lacuna in 
the Government's policy regarding purchase 
of sugar cane in the previous years, Sir, the 
Government should not rest only with taking 
over the sugar undertakings   for   the   time   
being.   If   the 

sugafr undertakings are taking over because 
of mismanagement, they should not be 
returned back to the owners if they had 
illegally deprived the workers of their dues 
and had not paid the price of sugarcane they 
purchased. 

Sir, it is very essential that the public sector 
should step in to deal with consumer articles 
such as foodgrains and other commodities. 
There is a demand of the working class for 
nationalisation of sugar, textile, and jute, I 
would have very much liked the Minister to 
take a similar stand in the case of the jute 
industry. The jute growers are getting very 
much low price and they have suffered very 
heavily in the last two years. Therefore, I 
would also like to know from the Government 
what is the policy of the Government 
regarding cotton and jute and regarding the 
price paid to the jute growers and what steps it 
has taken. 

Sir, in this connection, I would like to say 
that the Government's policy of decontrolling 
sugar has cerainly 'benefited the consumers 
an^ the price has gone done. But if the cost of 
production is such that the cane growers do 
not get a remunerative price, then they will go 
to some other cash crops or some other crops, 
and then we may face low production of 
sugarcane itself and ultimately sugar famine. 
As far as the information 1 have got goes, in 
Karnataka by 30 per cent the production of 
sugarcane has gone down. In Maharashtra 
also in some districts the cultivators are 
thinking of leaving the area for other cash 
crops and not to grow sugarcane. Therefore, it 
must be an incentive to the sugarcane 
growers. Their commodities should get ade-
quate price. And it is ' the duty of the 
Government and the society to see t0  that. 

In my State, the afnnence in the West 
Maharashtra is due to the cooperative sugar 
factories.     There a™e 
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SHRI LAKSHMANA MAHA-PATRO 
(Orissa): To save the peop:e, can you think of 
having the Parlia- 

ment   in the rural side hereafter instead of 
having it in Delhi? 

SHRI S.  W.  DHABE:   That is    in the 
State laws. 

"Sugar industry is a schedule industry 
under the Industry (Development and 
Regulation) Act which means the 
Government of India are the authority 
competent to legislate and regulate under 
Entry No. 52 of the Union List in the 
Seventh Schedule to the Constitution of 
India." 
Therefore, we have exercised this power 

under this. 
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MR. DEPUTY  CHAIRMAN:  iMow  1 
will put the  motion. 

The question is: 

"That the Bill to amend the Sugar 
Undertakings (Taking Over of 
Management)   Act,   1978,   as   passed 

by  the Lok Sabha,  be taken     into 
consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall 
now take up clause by clause consideration  
of the  Bill. 

Clauses 2 to 4 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill, 

SHRI BHANU PRATAP SINGH: Sir: 1 
move: 

"That the Bill be passed." 

The question was proposed. 
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SHRI N. P. CHENGALRAYA NAroU 
(Andhra Pradesh): Sir, I am glad the 
Government have brought this Bill in the 
interest of the farmer. Sir, the Government is to 
fix up some minimum rate for 3Ugar cane and 
the State Governments are allowed to fix some 
more price, that is, about Rs. 10 or Rs. 20 more 
than the minimum price. Previously, the 
Andhra Pradesh Government fixed Rs. 130 per 
tonne. Now the Government have fixed Rs. 
100 per tonne. A Cabinet sub-committee was 
constituted and they fixed Rs. 100 and issued 
orders to the State Government not to pay 
more. The State Government was prepared to 
pay more to the farmer. But the Central 
Government issued an order asking them not to 
pay more. Even for rice they have fixed its 
price and have asked the State Government not 
to pay more. I cannot understand the logic of 
the Central Government. Actually for sugar 
cane cutting and loading we have to pay Rs. 15 
per tonne to labour and there is only Rs. 80 
left. We havo to pay land tax. We have to 
purchase fertiliser, pesticides and water. We 
have tc pump water. In some places there is 
river but in some places we have to pump for 
ten months in the year. What is the actual cost 
of production? The cost of production comes 
to Rs. 135— Ra. 140. We have got a 
Government which do not care to find    out    
the 

production cost. The, have an Agricultural 
Prices Commission to rix the prices. There is 
only one non-official member. Even that non-
official member is asked to recommend a 
price which is favourable to the agriculturist. 
The other three or four members who do not 
know anything about agriculture will not 
agree. The Government has constituted a 
Cabinet sub-committee to fix the price of 
wheat. But they are not interested in fixing 
the price of sugarcane; then are not interested 
in lixing the price of rice.    This is the 
position now. 

I agree with the Minister that the sugar price 
must be low for the consumer. You must also 
see that the producer also gets a lair price. But 
they are not thinking of this side. Now, Sir, 
the Government wanted to see that the 
consumer gets sugar at * fair price. If the 
Government is really interested, they should 
pass an order that the sugar factories must not 
sell under Rs. 250 or Rs. 225 per quintal. If 
they do not undersell the price would come 
down and the sugarcane growers can get a 
reasonable price. Then the consumer also can 
get sugar at less than Rs. 2.75 per kilo. That 
way they can control this. If they can control 
the consumer price, they can control the 
producer price also. If they can pass an order 
today that no sugar factory can undersell 
below Rs. 250 or Rs. 225 per quintal, the price 
can be maintained and the sugarcane growers 
can get Rs. 150 per tonne. But they do not 
think of the agriculturist. They only think of 
the consumer. They want to be popular in the 
cities. They do not want to be popular with 30 
per cent of the people who live in the villages. 
This is the position. Therefore, I would appeal 
to the Minister. I do not blame him. I only 
want him to think at least of the producers. 
Hereafter if they are not going to think of the 
producer and help the producer by seeing that 
sugar is not undersold in the factories, there 
will be a sugar shortage. The same Ministers 
will be responsible to    the 
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country. I only request them to see that the 
price in the sugar factories is fixed so that 
they do not undersell below Rs. 250 per 
quintal. If this is not done, next year there will 
be a severe sugar shortage. Therefore, I would 
appeal to the Minister to do something about 
this. 

PROF.  N.  G.   11ANGA:  Mr.  Deputy 
Chairman,   Sir,   1   have   only   a     few 
points to make.  I am    glad that my hon. 
friend, Shrimati Pratibha Singh, has highlighted 
the difficulties of our peasants  who  are  
obliged     to place thei,r sugarcane at the 
disposal of the factories and who, at the same 
time, have to go without receiving the price for 
it. Ali the time they are obliged to go on 
paying, first of all, the first stage interest  to   
co-operative   societies  and banks and, later on,  
penal rates    of interest  also.    I  would  like 
my hon. friend to give  some attention to this 
particular  matter   and   see   that     the 
peasants are exempted from payment of interest 
to the co-operatives in cases where the 
sugarcane puce is not fixed. Secondly, way and 
means of how    to give them relief will have to 
be worked out by my hon. friend in consulta-
tion with the Reserve Bank of India and the 
scheduled banks. 

Sir, my hon. friend, Mr. Naidu, has already 
told us how this Government is feeling. All 
thesj Governments have been feeling so ever 
since we have become free and long before 
v/e have become free also, just because 
Governments have somehow or other been 
interested more in the consumers than in the 
producers of sugarcane. That has been the fate 
of our sugarcane producers. Now the time has 
come when their interests are to be properly 
harmonized. I am glad that this Bill has been 
brought forward in order to take over certain 
sugar factories. It has become necessary for 
the Government to take over these sugar 
factories because those people who were the 
owners—either co-oprative or private—and 
who were supposed to manage the sugar 
factor- 

ies were mismanaging them, mismanaging the 
finances of the sugar factories and neglected 
their repairs, renovation and modernisation. 
They mule-ted almost all the profits and resour-
ces— every thing— or their own benefit   and  
now  they  have     placed  the baby in   the   
hands     of     the     Government.       The       
Government       is quae     happy     to   have   
the 3 P.M.     baby      and     nurse     it   too. This     
is   a   wrong   way   of going about.    We have 
been thinking and  talking   about   co-
operativisation or   nationalisation   of   this      
industry Commission after commission in U.P. 
itelf  made   certain   recommendations, but 
they had not been    heeded    to either by  Mr.  
Chara.a Singh's    Statt Ministry or even the 
earlier Ministries before him,  or oven the 
Union  Government.     Now   I  would  like   to   
ask my  hon.  friend  to  examine  whether the 
time has not come to take a bold decision in 
regard to this matter.   If you would like to co-
operativise it, do so.   Certainly it would be 
better managed   than   under   private   
entrepreneurs.   If you would like to nationalise 
it, do so; but see to it that it is better managed  
than   under  private     entrepreneurs. 

It is no time to go into many other points 
which have been raised or could be raised, but 
one thing has got to be said. There is no 
reason why just because for the time being 
there i» over-production of sugar, they should 
put a stop to the development of the sugar 
factories in such States as Maharashtra, 
Andhra Pradesh and Madras where the 
sucrose content is very much higher, the total 
production of cane is very much higher, either 
because the lands there are more fertile, the 
water supply is more regular, power supply is 
more regular or because the factories there are 
more efficient than the factories in U.P. and 
Bihar. The local Governments have already 
given permission to various co-operative 
societies in the South to start cooperative 
factories. They have advanced some money 
also. From the 



 

[Prof. N. G. RangaJ 
peasants so much money was colleei- 
ed  and put together.      They      went 
ahead with the construction, but hall 
way through the order came to them— 
my hon.    friend was asking me whe 
ther  it  came  from  the  Central   Gov 
ernment or the    State      Government; 
that  I do  not know—from  this Gov 
ernment or the    Government in      the 
State,  directly   or  indirectly,   by   way 
of advice or by way of a specific order 
that they should not go ahead with it. 
Now,  if  they  are  going  to  stop pro 
duction, what will be the fate of the 
industry and what will be the fate of 
the  co-operators  who  themselves are 
peasants  and  who have  invested    so 
much   money,   who   have       borrowed 
money on which they are   paying   a» 
interest?      Recently,   one  or  tWo   re 
presentations  were  made.     I  thought 
they      might      have    met    my    hon. 
friend     Mr.     Bhanu    Pratap   Singh; 
but      I    beli have     met 
Mr. Barnala. Anyway, they cim< and made a 
representation in this regard. I would like you 
to look into this matter and see that further 
construction and completion of the factories 
in respect of which schemes have already 
been sanctioned  is not stopped. 

Then   there  is  the  question  of  demand.   
Yesterday I made a suggestion and I would like 
to repeat it.    I made it privately to my hon.    
friend in the lobby, and he had got some 
objection to  it.    That suggestion  is that what-
ever surplus sugar they have got     at their 
disposal and  they  are  not  able to sell could be 
disposed of in another manner.    Why should  
they  not introduce  a  double price  system—not 
the earlier one?    One may be the market price, 
say, Rs   2.50 as at present, and another price of 
Rs. 2, at which price thev  should  sell  sugar 
through      the public distribution agencies as 
well as co-operatives   to   all     those      people 
whose  family  income     is  less      than Rs. 250 
or Rs. 300 per month.    If they would distribute 
it that way, certainly 

there will be a greater demand in our own 
country  and whatever k>ss      on account of this 
may be there       will surely not be more than the 
loss they are incurring by  their not fully suc-
cessful effort to    export our sugar to other 
countries.   Why should they not ,   to do that?    
In    addition to this, why should they not have 
the supply of sugar in small packets for all those 
peopie who are employed on 'Food for Work' 
Schemes?  Wherever they    are employed, let 
them be supplied    this small  quantity  of sugar  
also.      They will  certainly  be  prepared  by      
the sugar   factories   themselves   and       be 
placed at the disposal of the Government.    In 
that manner they can augment  the demand for      
sugar in our own  country and we can become 
independent of the need to  export our sugar at 
huge losses. 

My last point is this. There are some bad sugar 
mills in Andhra Pradesh. One of them is in 
Challapalli and there is another in Bobbili. 
One 01 them had closed down also. The 
workers are suffering. The peasants 1 .0 
suffering. And for years, arrears have not been 
paid. Now, at least those mills should be taken 
over by the Government. I do not know why 
they did not give any thought to these mills. 
Local politics will be there. The local 
Government may agree or may not agree. But 
let the Government here make an enquiry 
whether these twomills should be taken over 
with profit to the Government and also to the 
local peasants as well as the consumers. Thank 
you. 
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SHRI BHANU PRATAP SINGH: All right. 1 
never claimed that all the ills of the sugar 
industry have been cured. All that I claim is 
that the sugar industry is on the way to 
recovery and the symptoms of recovery are, 
number one, that consumption of sugar has 
gone up considerably in this country. Your 
anxiety about increasing the consumption of 
sugar is perhaps out of date now. 
Consumption has gone up by more than 25 
per cent. And I hope that together with the 
export that will not be made, the total 
utilisation of sugar this year will not be much 
less than the production; it will be almost 
equal or it will be a little more. So, as far as 
the problem of over-production is concerned, 
it is on the way to a solution. Now con-
sumption has gone up. The consumers are 
very happy because they are getting sugar at 
much cheaper han before. Corruption has 
been removed altogether. This dual pricing 
which you now want us to intro-du< was 
generating black money worth at least Rs. 100 
crores in this country. I am very happy that 
that situation is now over, and we do not 
intend to re-introduce sale of sugar at two  
different prices. 

Now, Sir, my hon. friend has said that in 
Andhra Pradesh the Government wanted 
higher prices to be paid to the cultivators and 
the Union Government did not allow them to 
do so. Now, this is sheer propaganda on the 
part of the State Government The laws are the 
same. In U.P. the Government there is 
subsidising out of its own resources . by 
paying higher prices to the cane growers at the 
same level as was paid to them last year. Now 
the laws are the same. If the U.P. State 
Government can do that, I do not see why the 
Andhra Pradesh Government, if it really had 
sympathy for the cane growers at heart, 
cannot do -he same. (Interruptions) . I am 
giving an example. 

SHRI N. P. CHENGALRAYA NAI- 
DU: The      Minister in  charge  of 
Sugar in Andhra Pradesh has clearly said that 
the Central Government have asked them not 
t° Pav more and that is why they are not 
paying more than Rs. 100. Previously they 
were paying Rs. 130. They are putting the 
blame on you. 

SHRI BHANU PRATAP SINGH: It is 
very easy to put the blame on us, but you go 
back and ask your Minister, "How is the U.P. 
Government able to pay more?" The laws are 
the same, the requirements are the same. And 
our advice has been the same. And our 
advice has been the U.P. Government 
subsidising ihe cane gowers from their 
resources, but they have done it against our 
advice. 

SHRI NAGESHWAR PRASAD SHAHI:     
Also Bihar Government. 

SHRI BHANU PRATAP SINGH: Yes, I 
understand the Bihar Government is paying 
more. It is up to the State Governments. If 
they have the rsources and they want to pay 
more to the cane growers, they iire free    to 
do so. 
Now,   as   far  as   the   point     raised aibout 
the licensing of new sugar factories is 
ccyicerned, we have certainly decided, not for    
ever but only fcr a short period of time while 
we      are having a second look at the sugar 
in-?,   not   to   issue   new     licences. With   
the  licences   that   have  already been issued, 
from our side, we    have not stopped    them    
from going ahead to establish their sugar 
factories.      If there is any specific case where        
a licen' e   was issued and they have got the  
resources  to  go  ahead, but  they have some 
difficulty then let approach me through you or 
directly and    I       assure       you      that        
ah those     who       have     been       given 
licences and who have the resources to go 
ahsad,   will not he stopped from establishing 
their factories. 
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[Shri Bhanu Pratap Singh] Now, quite often 
the panacea of export has been recommended 
for the ills of the sugar industry. It was all 
right to export when the price of sugar in the 
international market was £700 a tonne, but it 
has come down now to £100 a tonne the price 
is reduced to l/7th.. . 

PROF. N. G. RANG A: Therefore, do not 
export. 

SHRI BHANU PRATAP SINGH: No; we 
are exporting in spite of the heavy losses that 
we are suffering. But that will not solve our 
problem. That is what I want to emphasize. If 
the realisation from exports is going to be less 
even as compared with what we can realise in 
our own country, I don't see any great point in 
exporting; that will not solve our problem. 
Instead of that, because our surpluses have 
grown, we are exporting, if somebody thinks 
that because the exports are not on a big scale 
and therefore the sugar industry problem is 
not being solved, that kind of thinking is 
wrong. (Inter-ruptons) As far as this question 
is concerned, at least I believe that the 
industry and everything should be on a sound 
basis; it is for the industry to regulate its own 
affairs. We have set only two limits to them: 
They must pay the minimum price set. That is 
one. And they should not cross the price level 
of sugar for the consumer. It has been set at 
Rs. 2.75 a kilogram. Between these two limits 
that have been placed for them they should 
operate—that they should pay to the cane-
growers a fair price. We have left them to 
their own   devices .   .  . 

SHRI N. P. CHENGALRAYA NAI-DU: 
If you can ask them not to deviate and there 
will be a uniform price in the country and the 
producer will get more.... 

SHRI BHANU PRATAP SINGH: We do 
not want to put them on crutches; they have 
now learnt a lesson, they have learnt how to 
regulate their business, and that is why they 

are selling it under some restraint and 
discipline now. That is going to help the 
industry as well as the cane-grower. So we do 
not intend to interfere.. . 

SHRIMATI   PRATIBHA       SINGH: 
What about crushing time? 

SHRI BHANU PRATAP SINGH: Yes you 
have raised a point about crushing time. 
Perhaps you are net aware that if crushing 
starts very early, then again the recovery is 
low. Crushing cannot be done at the same 
time throughout the country. The climatic 
conditions are such that it has to be at 
different times at different places. But any 
recommendation to start crushing in October 
is as harmful to the industry as making them 
work in the month of June or July. So tooth 
ways it is disadvanta. geous. Therefore, this 
matter should be left to the industry and we 
should only take care that whatever they have 
been crushing or whatever is their capacity to 
crush, they should crush and keep on paying 
the cane-growers. 

With these words I again commend that 
the Bill be passed. 

MR. DEPUTY CHAIRMAN: The 
question is— 

"That the Bill be passed." The, 
motion was adopted. 

PERSONAL EXPLANATION BY SHRI 
RAVINDRA VARMA, MINISTER OF 
PARLIAMENTARY AFFAIRS AND 

LABOUR, REGARDING ALLEGATION 
OF HIS CONNECTION WITH THE OTA 

MADE BY SHRI YOGENDRA 
MAKWANA IN THE HOUSE ON 

MARCH 26, 1979 

 THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND LABOUR (SHRI 
RAVTNDRA VARMA): Mr. Deputy 
Chairman, with your permis. sion I rise to 
make a statement of personal explanation. I 
was amazed and filled with indignation to 
read a report that appeared in a Delhi daily 
this morning to the effect that an honourable  
Member of  this     House 
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